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PRACTICE DIRECTION 

Hon’ble the Acting Chief Justice, on the recommendations of the “Rules Committee 
under section 477 of the CrPC and all other criminal statues and jurisdictions” of this Court has 
been pleased to issue following practice direction :-  

 
Filing of single copies of DAK (status reports, rejoinders, replies etc.) by 
Parties / Advocates in criminal matters listed before a Division Bench causes 
serious inconvenience to the Registry.  

It is therefore directed that henceforth copies of DAK (status reports, 
rejoinders, replies etc.) in criminal matters listed before a Division Bench be 
filed by Parties / Advocates in advance in duplicate. Single copies of such 
documents shall not be accepted.     

These directions shall come into force with immediate effect.      

 
                                          By Order 

     Sd/- 
                  (DINESH KUMAR SHARMA) 

                                                                                                          REGISTRAR GENERAL 
 


